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To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Subiject: Submission of Action Taken Report pursuant to the order dated 11.12.2023
passed by Hon'ble National Green Ttribunal, New Delhi in the matter of O.A.
No. 388/2023 Hemlata Devi and Ors. Vs State of U.P.

Sir,

In Compliance of Hon'ble NGT order dated 11.12.2023 in the matter of O.A. No.

388/2023 Hemlata Devi and Ors. Vs State of U.P., the Action Taken Report is being
filed herewith.

It is requested that the aforesaid Action Taken Report may be presented before
the Hon'ble Tribunal for kind consideration.

Eil - fxs el Yours faithfully,

il

(U.K.caupta)
Regional Officer

Endt. No. & date as above.
Copy to:-
1. District Magistrate, Mirzapur for kind information please.
9. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
& necessary action please.
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.
/

Regional Officer
FHIe : HHT WG 162, SR AT (e avd ge) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
eI, WAIE—231216 Robertsganj, Sonbhadra-231216

-9 : rosonbhadra@uppeb.in E-mail: rosonbhadra@uppcb.in
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Action Taken Report in pursuant to order dated 11.12.2023 passed by
Hon'ble National Green Tribunal, New Delhi in the matter of O.A. No.
388/2023 Hemlgta Devi and Ors. Vs State of U.P.

T

That Hon'ble NGT took the matter in O.A. No. 388/2023 Hemlata Devi and
Ors. Vs State of U.P. on the basis of a letter petition relating to violation of
the norms by four stone crusher units namely M/s. APCO Infratech Private
Limited; Shiv Shakti Enterprises (formally known as M/s. Jai Maa Durga
Mixture Plant); M/s. KKK. Construction and M/s. Maruti. Nandan Stone
Crusher operating at Village Rampur Dhabahi, Paragna-Bhagwat, Tehsil-
Chunar, District-Mirzapur. Hon'ble NGT has constituted a Joint Committee
comprising of State PCB, District Magistrate, Mirzapur and Director, Mines
and Geology Department, UP vide order dated 30.05.2023 and directed to

submit the factual and action taken report within two months.

That in compliance of Hon'ble NGT order dated 30.05.2023 in the matter of
O.A. No. 388/2023 Hemlata Devi and Ors. Vs State of U.P, the report of Joint
Committee has been filed by U.P. Pollution Control Board on 25.07.2023.
After reviewing the compliance report, Hon'ble NGT has passed the order

dated 22.09.2023. The relevant part of the order is reproduces below:

....... 5. Having regard to the report filed before this Tribunal, we deem it proper
to implead the above stone crusher units as respondent in this petition as also
we formally implead the UPPCB, District Magistrate, Mirzapur. State of U.P.
And Secretary, Environment, State of U.P. as respondents.

6. Registry is directed to prepare amended memo of parties and to take

necessary steps for service of notices to the above responadents.

7. List the matter on 11.12.2023. M
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3. That it is submitted that U.P. Pollution Control Board had issued show cause
notices against four stone crusher units namely M/s. APCO Infratech Private
Limited; Shiv Shakti Enterprises (formally known as M/s. Jai Maa Durga
Mixture Plant); M/s. KKK. Construction and M/s. Maruti Nandan Stone
Crusher operating at Village Rampur Dhabahi, Paragna-Bhagwat, Tehsil-
Chunar, District Mirzapur for closing down the operation of unit and
imposition of Environmental Compensation for violation period vide letter

dated 25.01.2022, 06.09.2023 and 08.09.2023.

4. That U.P. Pollution Control Board has issued closure orders to above said

units vide letter dated 06.09.2023 and 30.11.2023 after giving due opportunity

as per law.

5. Hon'ble National Green Tribunal vide its order dated 11.12.2023 in the matter
of O.A. No. 388/2023 Hemlata Devi and Ors. Vs State of U.P. instructed the

following:-

"9 State PCB shall also file a further action taken report to inform, whether closure

orders passed by it have been given effect to and the units have been actually closed

or not and also the current status with regard to recovery of environmental

“w

compensation.....

10. List on 04.01.2024.

6. In order to ensure the compliance of closure orders issued by UPPCB vide
letter dated 06.09.2023 and 30.11.2023, joint committee had been constituted
by District Magistrate, Mirzapur vide reference No. G000977/0.A. No. 388/
2023 Hemlata Devi and Ors. Vs State of U.P. dated 14.12.2023 (Copy enclosed

e visited the site and sealed all the

04 stone crusher units. (Copy enclosed as Annexure-2.1t0 2.4 & 3.0).

Page 2 ol 4 C&/
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7. UP. Pollution Control Board has imposed environmental compensation

against the above mentioned 04 stone crusher units after approval from

competent authority vide letter dated 07.12.2023. UPPCB has also sent letter

dated 22.12.2023 to District Magistrate, Mirzapur for recovery of amount of

environmental compensation. The copy of letters dated 22.12.2023 sent to

District Magistrate, Mirzapur is enclosed herewith and marked as Annexure

No. 4.1to 4.4.

8. District Magistare, Mirzapur has directed to Sub Divisional Magistrate (SDM),

Chunar, Mirzapur to recovery of environmental compensation amount vide

reference No. GO001/0OA-388/2022 Dated 01.01.2024. The Copy letter dated

01.01.2024 is enclosed herewith and marked as Annexure-5.0.

9. The details regarding status of recovery

and the amount of EC are as

following:-
SI. Stone Crusher Unit Amount of Status of Recovery
No. Environmental
Compensation
Imposed
1. M/s. APCO Infratech | Rs.8,48,750.00 Requesting letter | The District
Private Limited, Village | (Rupees Eight | sent to the District | Magistrate,
Rampur Dhabahi, | Lakhs Forty Eight | Magistrate, Mirzapur | Mirzapur directed
Paragna-Bhagwat, Tehsil- | Thousand Seven | by UPPCB vide | to Sub Divisional
Chunar, District Mirzapur hundred Fifty only) | reference No. HO | Magistrate,
4619/C-2/Air-524/ Chunar, District-
Compensation/2023 | Mirzapur by vide
dated 22.12.2023. reference No.
G0001/ OA-388/
2022 Dated
01.01.2024 to
recovery the
environmental
compensation
amount.
2, Shiv Shakti Enterprises | Rs.8,48,750.00 Requesting  letter | The District
(formally known as M/s. Jai | (Rupees Eight | sent to the District | Magistrate,
Maa Durga Mixture Plant), | Lakhs Forty Eight | Magistrate, Mirzapur | Mirzapur directed
Village Rampur Dhabahi, | Thousand Seven | by UPPCB vide | to Sub Divisional
Paragna-Bhagwat, Tehsil- | hundred Fifty only) | reference No. HO | Magistrate,
Chunar, District Mirzapur 4616/C-2/Air-504 Chunar, District-
/Compensation/2023 | Mirzapur by vide
dated 22.12.2023. reference No.
G0001/ OA-388/
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2022 Dated
01.01.2024 to
recovery the
environmental
compensation
amount.

3. M/s. K.K.K. Construction,

Rs.8,48,750.00

(Rupees Eight
Lakhs Forty Eight
Thousand Seven
hundred Fifty only)

Village Village Rampur
Dhabahi, Paragna-
Bhagwat, Tehsil-Chunar,

District Mirzapur

The District
Magistrate,
Mirzapur directed
to Sub Divisional
Magistrate,
Chunar, District-
Mirzapur by vide
reference No.
G0001/ OA-388/
2022 Dated
01.01.2024 to
recovery the
environmental
compensation
amount.

Requesting letter
sent to the District
Magistrate, Mirzapur
by UPPCB vide
reference No. HO
4617/C-2/Air-525/

Compensation/ 2023
dated 22.12.2023.

4. M/s. Maruti Nandan Stone

Rs.39,37,500.00

(Rupees Thirty
Nine Lakhs Thirty
Seven Thousand
Five hundred only)

Crusher, Village Rampur
Dhabakhi, Paragna-
Bhagwat, Tehsil-Chunar,

District Mirzapur

The District
Magistrate,
Mirzapur directed
to Sub Divisional
Magistrate,

Requesting letter
sent to the District
Magistrate, Mirzapur
by UPPCB vide
reference No. HO

4618/C-2/Air-506/
Compensation/2023
dated 22.12.2023.

Chunar, District-
Mirzapur by vide
reference No.

G0001/ OA-388/
2022 Dated
01.01.2024 to
recovery the
environmental
compensation
amount.

The above Action Taken Report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

Dated: 01.01.2024

Page 4 of 4
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(U.K. Gupta)
Regional Officer
U.P. Pollution Control Board,
Sonbhadra
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Annexure No.1
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ANNEXURE-3.0 1

49
Photographs regarding complying status in order to closure orders

issued against questioned all 04 stone crushers by UPPCB.

itude: 25.042702
gitude: 82.978524
tElevation: 111.88£100m

racy: 3.1 m
ime: 20-12-2023 12:41 &
Note: Maruti Nandan Stone §
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Annexure No.4.1
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....... 6. In the present case we consider it appropriate to seek response from the State of Uttar Pradesh as to why
amount of environmental compensation imposed remains unrealized for very long periods even afler receipt of the
reference from the UPPCB for realization of the same and as to why the amount for remediation of environmental
damage caused by the violators be not incurred by the State of Uttar Pradesh immediately on receipt of such references
for remediation of the damage caused to the environment before the same results in irreversible damage 1o the ecology
and bio-diversity. The amount so spent by the Uttar Pradesh may be recovered from the violators as arrears of
land revenue in accordance with law.....
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T.C/12V, Vibhuti Khand, Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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Annexure No. 4.2
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... In the present case we consider it appropriate to seek response from the State of Uttar Pradesh as to why
amount of environmental compensation imposed remains unrealized for very long periods even after receipt of the
reference from the UPPCB for realization of the same and as to why the amount for remediation of environmental
damage caused by the violators be not incurred by the State of Uttar Pradesh immediately on receipt of such references
for remediation of the damage caused to the environment before the same results in irreversible damage to the ecology
and bio-diversity. The amount so spent by the Uttar Pradesh may be recovered from the violators as arrears of
land revenue in accordance with law.....

m:mma%wmmmw@,mwaﬁm-w,
Tedia—gR, e @ e IR gaieRe st eFRIRT w0 843,750 /— BN H-ORA
ﬁﬁﬁa@ﬁmwmwﬁﬁaouomﬁﬁawaﬁ$qﬁwﬁmsﬁmm,ﬁwm.
T R oETs Red §6 @ @@ W@ 701502010002104 IFSC 31§ — UBIN 0570150 LU
FETRR 1S B YA A B FE B
HagH
Her-a:—adaR | J&

(aro/m HAR TH)

wew wfya
mﬁ:maﬂm,aouowmﬂé,mwﬁwﬁéwﬁmmﬁsmﬁﬂwm@
W.wwﬁwmma@mmmmﬁ%mml

‘\'\maﬁu

T.C/12V, Vibhuti Khand, Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppeb.in - Web Site: www.uppeb.com
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Annexure No.4.3
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... In the present case we consider it appropriate to seek response from the State of Uttar Pradesh as to why
amount of environmental compensation imposed remains unrealized for very long periods even after receipt of the
reference from the UPPCB for realization of the same and as to why the amount for remediation of environmental
damage caused by the violators be not incurred by the State of Uttar Pradesh immediately on receipt of such references
for remediation of the damage caused (o the environment before the same results in irreversible damage to the ecology
and bio-diversity. The amount so spent by the Uttar Pradesh may be recovered from the violators as arrears of
land revenue in accordance with law.....
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Annexure No.4.4
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....... 6. In the present case we consider it appropriate to seek response from the State of Uttar Pradesh as to why
amount of environmental compensation imposed remains unrealized for very long periods even after receipt of the
reference from the UPPCB for realization of the same and as to why the amount for remediation of environmental
damage caused by the violators be not incurred by the State of Uttar Pradesh immediately on receipt of such references
for remediation of the damage caused to the environment before the same results in irreversible damage to the ecology
and bio-diversity. The amount so spent by the Uttar Pradesh may be recovered from the violators as arrears of
Jand revenue in accordance with law.....
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Annexure No.5

BT STeTfeeR, HIRSTYR

/ O.A. No. 388/2023
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SL Stone Crusher Unit Amount of Environmental Status of Recovery

No. Compensation Imposed

1. | M/s. APCO Infratech Private Limited, | Rs.8,48,750.00 Requesting letter issued by
Village Rampur Dhabahi, Paragna- | (Rupees Eight Lakhs Forty UPPCB vide ref. No. HO4619/
Bhagwat, Tehsil-Chunar, District Mirzapur | Eight ~Thousand  Seven C-2/Air-524/Compensation/23

hundred Fifty only) dated 22.12.2023. |

2. | Shiv Shakti Enterprises (formally known | Rs.8,48,750.00 Requesting letter issued by
as M/s. Jai MaaDurga Mixture Plant), | (Rupees Eight Lakhs Forty | UPPCB vide ref. No. HO4616/
Village Rampur Dhabahi, Paragna- | Eight Thousand Seven C-2/Air-504/Compensation/23
Bhagwat, Tehsil-Chunar, District Mirzapur | hundred Fifty only) dated 22.12.2023.

3. | M/s. KX K. Construction, Village Village | Rs.8,48,750.00 Requesting letter issued by
Rampur  Dhabahi, Paragna-Bhagwat, | (Rupees Eight Lakhs Forty UPPCB vide ref. No. HO4617/ |
Tehsil-Chunar, District Mirzapur Eight Thousand Seven | C-2/Air-525/Compensation/23 |

hundred Fifty only) dated 22.12.2023. |

4. | M/s. MarutiNandan Stone Crusher, Village | Rs.39,37,500.00 Requesting letter issued by ‘
Rampur  Dhabahi, Paragna-Bhagwat, | (Rupees Thirty Nine Lakhs | UPPCB vide ref. No. HO4618/
Tehsil-Chunar, District Mirzapur Thirty Seven Thousand Five C-2/Air-506/Compensation/23 ‘

hundred only) dated 22.12.2023. |
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